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In view of the submigsion of
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Shri B.N.Udgata, counsel for the petitioner °“""$ ¢n fortny Yd\QK

that the applicant has been appointed on

2+5.1996 this petition has become 1nfructuousl‘5/(<[‘u,

and is accordingly dismissed. Shri Ashok
Mishré, senior counsel for the union of
India is present and heard.
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